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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. The
Minister has given assurance. I think some Members have to go to BAC also. So, we will
now have an important Bill, the Indian Institutes of Information Technology (Public Private
Partnership) Bill, 2017. Dr. Mahendra Nath Pandey to move a Motion for consideration of
the Indian Institutes of Information Technology (Public Private Partnership) Bill, 2017.

GOVERNMENT BILL

The Indian Institutes of Information Technology
(Public - Private Partnership) Bill, 2017

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): Mr. Vice-Chairman, Sir, with

your permission, I beg to move:

Thatthe Bill to declare certain Indian Institutes of Information Technology established
under public private partnership as institutions of national importance, with
a view to develop new knowledge in information technology and to provide
manpower of global standards for the information technology industry and to
provide for certain other matters connected with such institutions or incidental

thereto, as passed by Lok Sabha, be taken into consideration.
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The question was proposed.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, I rise in support of IIIT (Public-
Private Partnership) Bill, 2017. As the Minister read out, 15 such institutions across the
length and breadth of the country are going to be made institutions of national importance
as a result of the passage of this Bill. Sir, the field of Information Technology has made
India proud and it has made India reach the cutting edge of technological development
in fields related to computer science and has allowed Indians to become champions and
change the brand image of the country itself across the globe. When we think about such a
cutting edge field and the field of education, it is important that we create more institutions
and we do it with resources that are not only harnessed from the Government, but also get
the best input and industry requirements so that we could make these institutions really
cutting edge in everything that they do. That is why the public-private partnership model
was initiated and it has proven to be a tremendous success. Not only are these institutions
good at teaching very relevant, applied and useful courses, they are also focused on
research and we must commend them for that. Sir, if we want to make the public-private
partnership model work better, it is important that we ensure that the private players also
get a more significant role in the decision-making. As I can see, currently the governing
body has exactly two Members from the private sector while the remaining eight are
drawn from the Government. The Senate which is going to be a body that affects the
curriculum, has absolutely no representation for Members from the private sector. Given
that, it may be important for the Minister to consider how this partnership can be turned
more tangible by enhancing the representation of the private sector in both the governing

bodies as well as in the Senate.
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Sir, one of the good things about these institutions is that they have come up with
courses that are relevant to fields of national importance such as agriculture and rural
development. If you actually look at Clause 7(2) of this Bill, it has a very interesting
point. It says, "Every Institute may take up the following works namely:— (b) advising the
State Governments and Union territory Administrations included in its zone in matters of
information technology and other technological issues referred to them to the Institute for
advice." The basic theme there is that these institutes have to serve the State, have to serve
the needs of the regions that they are part of, and so it is not only being at the cutting edge
of technology, but being at the cutting edge of technology in the service of the States and
the regions. Therefore, it is important that these institutions open their doors and build
those bridges in partnership that will enable them to be relevant to the locations where they
are. Sir, when we think about relevance not just to the global IT sector, but to the country
itself, one of the areas I would urge the Minister to communicate to these IIITs is the issue
of cyber security. As we are moving towards a more digitally encompassing world, as
all of us give out our Aadhaar data for everything under the sun, it is important that this
data is guarded and secured carefully. It is, therefore, important that these institutes create
courses to ensure that India has a cadre of cyber security porofessionals, that they create
opportunity for ethical hacking, etc., which can then be harnessed by the Government
to ensure the best protection for our data. There have already been international attacks.
They have attacked the banking sector elsewhere. And, this is something that we cannot

lose any time on in terms of moving ahead.

Other kinds of technologies are really relevant to the country. We have been moving
aggressively towards the mobile platform and we are now very familiar with the concept
of Apps. Sir, earlier we used to talk about software and things like that. But, now, we just
talk about Apps. But, the basic point is, Apps are going to be on cell phones. Cell phones
and smart phones are going to be in the hands of the most of the public over time. And,
therefore, the digital divide that used to come in the way of masses taking the benefit of
IT, that divide going to be bridged, thanks to smart phone and mobile Apps. But, if you
want this to really work, then it is important that these mobile Apps are also developed in
languages that are useful in those regions so that they are understandable and intelligible

to the users in those regions.

Similarly, we have fintech and all other developments that are taking place. I would

urge the hon. Minister to ask these institutes to focus on Blockchain technology and all
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other kinds of developments that are taking place in terms Internet, in terms of machine-
learning and artificial intelligence. So, all these are sectors that can really benefit from

these institutes.

The institutes also must play a role in trigging the Start-up culture. We have
programmes at the State level, like the Start-up Policy. In my own State of Karnataka, we
have a Start-up Policy. But, unless these institutes are present physically in different parts
of the country —not necessarily in the main cities of States — and become homes for
these Start-ups and unless they Integrate lawyers, intellectual property experts and others
who can also help the local entrepreneurs i.e., Start-up community, they will be missing

an opportunity. So, Sir, I would urge them to put a lot of effort on that aspect also.

Sir, there is another development. We keep talking here about smart cities. There
is a lot of work needs to be done in the area of civic technology and harnessing this
technology for making our day-to-day life in urban areas much better. This is something
I'would urge the hon. Minister to convey these institutes when he meets Directors annually.
These priorities will enable the Government to do its job better and help the nation deal

with massive urbanization that we are facing.

Sir, there is other thing that I had mentioned yesterday. These cannot just be
technology-oriented disciplines. They must have a humanities component. There have
to be some courses that focus on ethical, human and social dimensions of technology.
Otherwise, we will become too narrow-minded. We will not understand what the impact of

these technologies on society, people, etc. So, I would urge that this also be undertaken.

Sir, finally, I want to end on a small personal note. Many, many years ago, at least,
10-12 years ago, I had gone to the Chairman of Infosys. At that time, Mr. Narayana
Murthy was the Chairman. I urged him to devote some resources for programmes that
would be, essentially, for affirmative action voluntarily in the private sector. He took that
idea to Prof. Sadagopan, Director of the IIIT that existed across the road in the Electronic
City in Bangalore. They created a programme to identify outstanding smart Dalit students
and gave them a one year programme and invested in them in such a manner that they
become cutting edge. I have had the honour of being invited to the Graduation Ceremony
and I am really happy to see that such institutions can come up with these kinds of
innovations which have a huge impact on socially disadvantaged communities and can
serve as models for other such programmes across the length and breadth of the country

and ensure that we develop technologies in these institutions in an inclusive manner.

Thank you very much, Sir, and I support once again this Bill.
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Thank you, Vice-Chairman
Sir.

The Ministry of Human Resource Development has decided to bring forth this Bill
to govern the affairs of the Indian Institutes of Information and Technology, the IIITs,
which are functioning in the public private partnership (PPP) mode. The Ministry has
also decided to allow increased intake of foreign students. Fifteen per cent of total seats
is now allocated to foreign students in IIITs. Prepare a roadmap for brand building of
these institutes. I also want to know whether there is any move for establishment of
IITs Secretariat in IIIT Gwalior. The key decision in this Bill is regarding governing
the IIITs under the PPP model. There are already 15 institutes established by the UPA
Government and you are bringing in another five. So, totally twenty institutes are going
to function, and one among them is Srirangam IIIT which is in Tiruchirappali, Tamil
Nadu. Regarding updating the curriculum of IIITs, what is the measure of the Ministry of
Human Resource Development in upgrading the curriculum of IIITs to meet the evolving
information technology scenario? IIITs have already played an important role in India

to becoming a software giant. But so far we have not yet developed giants like Google,
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WhatsApp, Twitter, Facebook, etc. These were not developed in our IIITs. But we expect
that to come after the upgradation of the curriculum. We must become a real power in
software by innovating such possible utilities. This is what our HRD Minister once gave a
statement in the Press. Are we really moving towards this achievement? Will this pattern,
as marked by the former speaker, of making education into PPP model really work? A
private company finances and operates with some element of public service, and in that we
are involving education. A very big question is here. They cannot seek public borrowing
to private companies while providing long-term State guarantees for profits. So, I would
like to know what the pattern of our utilization of the fees collected, the corpus fund,
the donation collected will be and how we are going to manipulate that fund. Regarding
intake of foreign students, our young brains are really in need of so many institutes.
Even in my State, there are so many deprived children but with great brains. They are
housed with a lot of knowledge, bubbling with energy. But they are not accommodated
in I[IITs, IITs because everywhere they have to go through the great process of entrance
examination where we don't follow the common syllabus in the whole of India. We don't
have a common syllabus. We are having different syllabi which are followed in different
educational institutions. In our State, we follow a standard which is not at par with the
standards of other syllabi which are followed in the country. So, India has to follow a
certain uniformed syllabus all over the country where all the children will be appearing
for an examination and where the children from the South can also compete and do well
in the examinations. I want our competent children to really go into these institutions. I
am raising this point because all these children are very much deprived of a fair chance
because only the influential few and the rich people can afford to send their children
to costly institutions providing coaching for the entrance examinations, which are not
affordable for the poor children. So, I would like to know from the HRD Minister whether
a common syllabus will be followed all over the country so that our children can also be
capable of answering the questions and facing the competitive examinations which will

lead them to the best institutions in the country. Thank you, Sir.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I rise to speak on the Indian
Institutes of Information Technology (Public-Private Partnership) Bill, 2017. I would like
to raise a few issues about the Bill for further consideration by the Minister and also seek

some clarifications about the clauses of the Bill.
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Sir, in this Bill, it is mentioned, "The investment of capital required to establish

the proposed Institute will be borne by the Central Government, the concerned State
Government and the industry partners in the ratio of 50:35:15. The recurring expenditure
in the first five years of operation will be made available by the Central Government."
Sir, here, I need to ask as to what will be the position about the recurring expenditure after
the completion of the first five years. Who is exactly responsible for it if some recurring
expenditure still exists after these five years? Will those costs be transferred to students

via increase in fees? The Government needs to bring in some clarification on this point.

If the Chairperson of an Institute is appointed by the Central Government, which
makes him work directly for the Government and their interests, this could violate the
privilege of being an autonomous institution and also result in too much Governmental

interference.

Sir, the Government has to clarify the whetting process of inviting industry partners
into the PPP. They would be actively participating in the governance of the Institute as
well as co-creating the programs. Vested interests should not stifle the growth of the

Institute or the careers of the students.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, another point is that in this Bill, it is stated that the industry peers would look
into the funding and mentoring of the start-ups. Again, vested interests should not come to
the fore and it should be ensured that the start-ups are encouraged and allowed to function

on their own without any external pressures.

It is proposed in the Bill for the creation of a corpus fund by the Institute for its
working. Regarding this corpus fund and other fund, accountability has to be sacrosanct.
There should be a mechanism in place, including regular audits, to ensure that funds are

not misappropriated.

Sir, I would like to raise two very important points, which have also been raised by
my colleague in the Lok Sabha, that is, many IIITs, including IIIT, Kalyani, in Bengal,
do not have their own building and occupy rental premises, resulting in operational
problems. Secondly, Sir, standardisation of fee structure amongst all the different IIITs

would help in promoting equality and attract the merit assortment. Sir, I would request the
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hon. Human Resource Development Minister to look into this issue and take everything

into consideration.

In recent times, we have seen massive lay-offs plaguing the IT sector. It is because
the IT sector is going through turbulent times. The number of employees, who have lost

their jobs in the current year, is more than that of the last three years.

Sir, there are increasing number of incidents, in the premier institutions of the
country, of allegations of harassment and humiliation, illegal promotions and gender
discrimination. Therefore, these are very serious issues which need to be addressed and
a proper grievance redressal mechanism has to be developed in all the 20 IIITs as well as
those which will be opened in the future. ...(Time-bell rings)... Lastly, Sir, another very
important point is the rising number of suicides in college campuses. We need to look at
the underlying reasons behind this. Counsellors must be available at all the campuses to
provide psychological support to the students. Professors must ensure that students are

nurtured in a stress-free environment. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Thank you. Now, Shri K.K. Ragesh.

SHRI K.K. RAGESH (Kerala): Sir, this Bill declares the existing 15 IIITs as the
institutes of national importance. Also, this Bill also empowers these institutions to confer

degrees to the students.

Sir, at the very outset, I oppose the very concept of the PPP model in the field of
education because I am afraid that it will amount to creeping privatization in education

and it will privatize the existing public-funded institutions in our country.

Sir, when we look at the model in this present Bill, it says that out of the total
expenses, 50 per cent will be borne by the Central Government, 35 per cent will be
borne by the State Government and 15 per cent will be borne by the industrial partner.
Sir, I think, this Bill provides the greatest say to the industrial partners in deciding the
content of education and also in governing the educational institution only by spending
mere 15 per cent of the total expenses. At the same time, Sir, what are the powers given
to the States which are to spend 35 per cent of the total expenses and have to provide
50 to 100 acres of and at no cost? What is their power? They can nominate a nominee

in the Governing Body. So, the States have a lesser say in these institutions as per the
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formulation of the various clauses in this Bill. So, Sir, I think, this is use of public funds

for the private players, and, it needs to be objected to.

Sir, our country has made tremendous achievements in the field of education, in
various frontiers of knowledge, be it in science, technology, information technology. In
all the frontiers of knowledge, we have made tremendous achievements, and, all these
achievements are being made not because of the private institutions but because of
the public-funded institutions in our country, be it IITs, IISCs, Centre of Excellence at
Roorkee or Jadhavpur Engineering College. All these are public funded institutions and
these are the institutions that have made our country reach the heights in various frontiers

of knowledge. What is the current situation? ...(Time-bell rings)...

Two minutes more, Sir. What is the current situation? We have opened the education
sector for private players. A lot many private educational institutions, engineering
colleges and professional colleges are being established in the country but at the same
time, what is the quality in those institutions? A recent report reveals the fact that only
less than 10 per cent of our engineering graduates are employable because of the lower
and inferior quality of education, which is provided to these private engineering colleges.
What is the impact of privatization or opening of education sector to the private players?
Sir, the AICTE Report reveals the fact that the quality, credibility and viability of our
professional education is seriously affected due to the privatisation of education. This
has been our experience. In these institutions, 52 per cent of the total seats are lying
vacant. Students are there but they are not admitted to these institutions. Poor students
are denied education. Merit is replaced with money power. If you have money, you will

get admission.

Sir, I have some apprehensions. The present Bill is missing three important points.
First one is reservation policy on admission. Second is fee structure. And third is whether
it is the merit or the money which is being considered as a criterion for admission.

Unfortunately, these three important points are missing in this Bill.

One, students should be admitted on the basis of merit and there should be
a proper policy for that. That is missing in this Bill. Second thing is that socially and
educationally backward sections must be admitted in these institutions by following the

existing Reservation Policies. Also, if exorbitant fee is decided, poor students cannot get
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themselves admitted in these institutions and that is why there should be a provision for
freeship and fee must be as that of Government institutions for the equivalent courses.

Such a provision must be made in this legislation. Thank you, Sir.

SHRI PRASANNA ACHARYA (Odisha): Mr. Deputy Chairman, I rise to support
this Bill. I think the hon. Minister has brought this Bill with a very good intention. We
know that there was a time when India or Bharat was considered a leading country in the
world. We were known as the Vishwa Guru, the Leader of the World. During that time, we
had made advancement in science and technology, in space technology and in all spheres.

There were renowned universities in this country. One was Takshashila.
MR. DEPUTY CHAIRMAN: Nalanda.

SHRI PRASANNA ACHARYA: Sir, you are right. Even researchers from foreign
countries used to come here for research. They used to get knowledge and information
from this country. We remember, Narada, the great journalist of those days, who was in a
fraction of moment moving from Swarga to Patala. We know about the Pushpak Viman

of Ravana which is today's acroplane.
MR. DEPUTY CHAIRMAN: Sita was taken away on that.

SHRI PRASANNA ACHARYA: That was the kind of advancement we had made
during those days. Where are we now? We need to restore that prestige, that leading
role, that position of Vishwa Guru. We have to again improve upon our science and
technology. We have to conduct more research and for that we have to have a good
number of big universities. This is a good Bill. We are promoting universities, particularly

in technology.

Sir, the Information Technology Institutes, which were established under PPP
model, are now being given the status of institutions of national importance. This is
a very, very good step by the Government. This would enable the universities to give
degrees and it would also provide them with some sort of autonomy. Apart from this, the
Kurnool Institute is also being given the status of institution of national importance. This
is a welcome step. However, we have to acknowledge certain disturbing factors about IT
industry in India at present. There used to be a time when we were the leaders in the IT
sector. There was such a time in the recent past. Where are we today? Today, this sector

is facing stagnation in our country. As per some credible reports, India may lose 2,00,000
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IT jobs per year in the coming three years. This is a very grim situation. And this situation
has arisen because like in other sectors we pay scant regard to research and innovation
in IT sector in India. That is the state of affairs today. The other countries who were
far behind us are now marching ahead because they pay full attention to research and

innovation in IT sector and keep developing new platforms.

Sir, the hostile global reasons have further compounded the IT crisis in India.
Therefore, Sir, while supporting this Bill, I would urge the Government to take immediate

and appropriate steps to arrest this crisis.

Sir, I take this opportunity to request the hon. Minister and, through you, I urge upon
the Government to consider the case of Odisha University of Agriculture and Technology.
It is called OUAT. It is a very old and famous university in the field of agriculture and
technology. I request the hon. Minister to declare it as an institution of national importance.
This institute also deserves to be an institute of national importance and it has the capacity
of transforming agricultural practices with the help of modern technology in the State of

Odisha and in the whole country. Thank you, Sir.
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SHRIV. VIJAYASAI REDDY (Andhra Pradesh): Thank you, Mr. Deputy Chairman,
Sir, for the opportunity you have given to me. I, on behalf of my Party President, support
the Bill. Sir, I will address only two Important issues. I expect the hon. Minister to
address those two issues while giving the reply. Sir, the public-private participation is in
the ratio where Central Government will contribute 50 per cent and State Government
will contribute 35 per cent and industrial undertaking which is identified by the State
Government would contribute 15 per cent and in a way, 85 per cent of the total fund
would be funded either by State Government or Central Government or together. In such
a scenario, I draw your kind attention to Clause 11, sub-clause 6 of the Bill that has
been introduced now, which is under discussion, where the role of the industrial partner
has been defined. The industrial partner will have the powers which will include co-
creating the programme as per the requirement of the industry. There is absolutely no
problem. Sub-clause (a) says, "actively participate in the governance of the institute.."
This is where the crux of the problem lies. What is 'actively participate in the governance
of the Institute'? The third issue is funding and monitoring the start-up of the institute.
In the third issue also there is no problem. But when we say that the industrial partner
will actively participate in the governance of the institute, it means that ihe industrial
partner will have the right to nominate his representative in the Board of Governors and
he will have a say in the governing body. Is it advisable or not? According to me, it is not
advisable. Usually, in any university, in Government universities also, it is the practice
that industrial undertakings will make a sponsorship, pay some prescribed amount and,
the person, by contributing that amount becomes a member, will be entitled to nominate
one student in the university for the course for which they recommend. A similar provision
can be incorporated rather than giving an actively participating governance role in the
institute. This is one point which I thought that I should bring it to the notice of the hon.
Minister, through you, Sir.

The second and very important point is, I draw your kind attention to proviso in
clause 8 of the Bill. It says, "every such institute shall be a Central educational institution
for the purpose of the Central Educational Institutions (reservation in admission) Act,
2006." It means that the policy for reservation of seats for backward classes of students

applies to these institutions also. This is how I am interpreting it. Sir, according to the
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5.00 p.M.

Central Educational Institutions (reservation in admission) Act, 2006, Central Educational
institutions have to reserve 15 per cent of the seats for SCs, 7.5 per cent of the seats for
the STs and 27 per cent of the seats for OBC students. This is the requirement as per that
particular Act. However, these IIITs, which by virtue of this Bill, will become institutions
of national importance are not following this particular requirement. If I say it in one go,

none of these institutions are following this.

According to the Report of the Parliamentary Committee on Welfare of Backward
Classes presented on 23rd December, 2015, only IIITs are implementing the reservation
policy. They are: IIIT, Allahabad; IIIT, Gwalior; IIIT, Jabalpur; and, IIIT, Kanchipuram.
Apart from these, none of the other institutions are following the reservation policy.
In these institutes, there is a mandatory requirement for filling seats with 27 per cent
reservation for backward classes and it is not being followed, leave about SCs and STs.

They are not following even for OBCs.

MR. DEPUTY CHAIRMAN: Why you speak about those institutions? We are

concerned with this. Here it is clear. You have already taken five minutes.

SHRI V. VIJAYASAI REDDY: So, I request the hon. Minister to kindly address

these two issues.
MR. DEPUTY CHAIRMAN: Those issues are included here.

SHRI V. VIJAYASAI REDDY: Sir, I am talking about the issue of reservation.
Secondly, when the Government has a stake of 85 per cent, why do you give authority of
governance to industry? These issues have to be addressed. Apart from these, I support

the Bill. Thank you.

SHRI D. RAJA (Tamil Nadu): Sir, the very purpose of this Bill is to declare certain
IIITs established under PPP as institutions of national importance. The public-private
partnership is a very deceptive concept. It is declared as public-private partnership. But,
in practice, it is going to be private. It is nothing more than privatization of institutes of
national importance. This is what we have been seeing in this country. So, I am opposed
to the very concept of PPP in higher education and in institutions of national importance,
because 85 per cent funding is coming from the Government; whereas, industry is

contributing only 15 per cent and you are handing over the entire governance of the so-
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called Board to industry! It is going to be dominated by industry and private sector. This
cannot be acceptable to any of us. I hope, even the hon. Members from that side will have
to apply their mind. Why should we do? The Government is giving 85 per cent of funds.
But, you are handing over institutions to some private bodies in the name of Board. I am

opposed to this.

Sir, I raise two critical issues. Unfortunately, Mr. Prakash Javadekar is not present
in the House. He keeps on telling that there is reservation in all institutions of national
importance. Sir, Clause 8(1) says, "Every Institute shall be open to all citizens irrespective
of gender, caste, creed, disability, domicile, ethnicity, social or economic background."
What is the meaning of this? It is part of the Bill. You can openly say that the State Policy

of Reservation will be implemented. Why are you saying 'open to everybody?'

MR. DEPUTY CHAIRMAN: It is there. You look at the proviso. It is there in the

proviso.

SHRI D. RAJA: Sir, the Government can say openly that the State Policy of
Reservation will be implemented in such institutions. And, you are saying that every
Institute shall be open to all citizens irrespective of gender, caste, creed, disability,

domicile, ethnicity, social or economic background.

MR. DEPUTY CHAIRMAN: But there is a proviso. There is a proviso. Look at
that.

SHRI D. RAJA: Sir, this is exactly what [ am saying. It says, 'irrespective of.' The
State Policy of Reservation is very specific for reservation to SCs. The State Policy of
Reservation is very specific: reservation to the Scheduled Castes; reservation to the
Scheduled Tribes; reservation to the OBCs. This is a part of the legislation. That is why, I
am raising this issue. Mr. Prakash Javadekar goes on saying that there will be reservation in

all institutions of national importance. If it is so, then, say it openly. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But, it is mentioned there. Please see the proviso.

...(Interruptions)...

SHRI D. RAJA: Sir, what I am quoting is a part of the Bill. Why are you making
it so vague a concept? Your statement must be unambiguous. There is ambiguity. It is a

grey area. Tomorrow, the institution may say no to reservation. It is happening, Sir. | have
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come across several bodies. All joint sector institutions say that they are joint sector and
they will not give reservation; they will not implement the policy of reservation. Even the
public sector subsidiaries, though they are public-funded, say that they are subsidiaries
and they are independent boards; hence, they cannot implement reservation. So, please

make it clear whether the Government stands for reservation or not. ...(Interruptions)...

Finally, my last point is this. The Board of Governors of each institute shall be
'principal policy-making and executive body of the institute'. It is there in clause 14(h),
which says, "One person from the Scheduled Castes or the Scheduled Tribes distinguished
in the field of education or industry or social service or public service, to be nominated by
the Board, in case any of the above do not belong to the Scheduled Castes or the Scheduled
Tribes." What is this, Sir? I have seen even the public sector undertakings not having
adequate representation for SCs and STs. If you ask them the reason, they would say it is
because of the non-availability of suitable candidate. What a shameful thing is going on
in this country. It is all people's money. You run the public-funded institutions. But, you
don't want to give adequate representation to the Scheduled Castes and Scheduled Tribes.
Everything must be made clear. The Board must consist of adequate representation from
the Scheduled Castes and the Scheduled Trices. Make it amply clear. What is this Public-
Private Partnership? It is nothing but privatization, selling of our institutions to the private

sector. I am not agreeable to this Bill.

DR.T. SUBBARAMI REDDY (Andhra Pradesh): Finally, I have got a chance after

a very aggressive speech of Mr. Raja.

Sir, I strongly support the Indian Institutes of Information Technology (Public-
Private Partnership) Bill, 2017.

MR. DEPUTY CHAIRMAN: It means, you are not supporting Mr. Raja.

DR. T. SUBBARAMI REDDY: I am supporting, Sir. I am strongly supporting
because I am very much convinced that it is very much necessary to provide instructions
in such fields of knowledge relating to information technology and allied areas as the
Institute may deem fit, for the advancement of learning and dissemination of knowledge;
and, also to lead, organize and conduct research and innovation in information technology
and allied fields of knowledge in such manner as the Institute may deem fit, including in
collaboration or in association with any other institute, educational institution, research

organization, body corporate; to hold examinations and grant degrees, diplomas; to create
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academic, administrative, technical, ministerial and other posts under :he Institute other
than the post of Director of Institute. So, the object is very good. As my friend has said, in
future, India dreams to become one of the top information technology leaders and regain
what India had thousands of years ago. We must again get that technological knowledge.

This is a very good concept.

The Bill says that every institute shall be open to all citizens irrespective of gender,
caste, creed, classes. I think, it has been mentioned to make it clear that it is open for
everybody, not for any specific community. The issue of reservation is a different thing.
Reservation is not going to be stopped. According to my understanding, every institution
is open to all citizens irrespective of gender, caste, creed, disability. Even if a candidate is
disabled, he is allowed. In these institutes, candidates irrespective of domicile, social or

economic background will be allowed. This is a very good thing.

Then, as regards the reservation, it is a separate subject. Mr. Raja also mentioned
about this. I understand that the Government should provide this separately. It has no
connection with this. I appreciate that it is clearly mentioned here that all candidates will

get an opportunity of getting admission in these institutes.

Then, Sir, here it is mentioned 'Institute to be a distinct legal entity not-for-profit.'
Here I have one doubt. The Institute is totally not-for-profit legal entity. The Government
of India is giving 50 per cent funding, 35 per cent will be contributed by the State
Government and 15 per cent will be contributed by the industrial partner. Why will the
industrial partner give 15 per cent? If it is profit-making, he will come. So, my question
here is: to what extent are you going to attract the industrial partner to participate in this?
He has to contribute 15 per cent. Normally, public-private partnership never happens
like this — 50 : 35: 15. In case of airports, ports, infrastructure and so many other things,
they make it either 50 : 50 or 50 : 49. So, this is a good scheme as you are not making
it to be totally private. It is more or less a Government organisation, actually. Fifteen
per cent contribution is almost insignificant. Their participation in the Board is also
insignificant. They have only two members, that is, two Directors. So, to my knowledge,
there is nothing to fear. Definitely, it is quite good. But my doubt is, to what extent will
an industrial person be attracted to this scheme? Why would he come here? Here, what is
the attraction for him? I want the hon. Minister to clarify this. Then, how are you going

to do it, actually? It is mentioned on page 5 in the Bill, "(b) the expertise and standing of
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the industry partners proposed in sub-section (1) in the field....." So, it is good. You want
to attract an industrial partner who has got some knowledge which will be useful for your
institute. But, at the same time, I want to know what attractions you are going to give
him and how you are going to be successful in this scheme. If that person does not come,
then, this Bill becomes totally invalid. Suppose, nobody comes forward, then, what will

happen? Sir, I will finish in two minutes.

Sir, my next point is this. On page 6 of the Bill, it is mentioned, "The industry
partner shall support and facilitate joint research projects with the Indian Institutes of
Information Technology either through funding, collaboration or in any other manner."
Here also, I want to say that they must have some attraction. What for he is giving, how
funding will take place and how he is going to do. Otherwise, the entire scheme will fail,

according to my experience of 55 years.

Then, lastly, Sir, what I would like to say is this. At 15 places, you are providing
institutes of national importance. In Andhra Pradesh, you are providing one institute at
Chittoor. This is as per the commitment made by the Government in the Andhra Pradesh
Reorganisation Act, that they must provide one in Andhra Pradesh. So, you must give
one more institute to Andhra Pradesh as you are giving to other States in routine. So, you
must give Andhra Pradesh two, not one. As you have given two to Maharashtra, one in
Nagpur and another in Pune, I expect one more institute for Andhra Pradesh by right and

also through the Reorganisation Act.
MR. DEPUTY CHAIRMAN: Yes, one by right and one by gift.

DR. T. SUBBARAMI REDDY: Sir, my last point is on how much funding, actually,
the Government is proposing to give. This is very vague. It is 50:35:15. How? There
should be some idea as to what the cost of each institute will be. How much are they going
to give approximately? It will be varying from place to place, because land is given free
by the State Governments. Construction expenditure may be the same and equipment will
also be the same. So, what approximate funding is the Government of India proposing?
How much proportion do you expect from the State as also the industry? I want the hon.

Minister to clarify on this. I support this Bill.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

S1. g A1 qvey: 3erviy S IvREE WrgY, gydiel 9gd areel dadi|
...(FGET)....
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DR. PRABHAKAR KORE (Karnataka): Sir.

MR. DEPUTY CHAIRMAN: Mr. Minister, sorry. Actually, he gave his name very

late; so, it was separate. Dr. Kore, you take two minutes.

DR. PRABHAKAR KORE: Mr. Deputy Chairman, Sir, I just want to give two-three
suggestions. Today, IITs have become premier institutions, I can say, in the world. But,
if you see the total ranking in the world, none of the IITs come within the first 100 ranks.
So, this speaks about the quality of education in our country. Now they are introducing
private partnership. This scheme is really most welcome. In fact, I remember, Sir, three
years back, a new IIT was started in Karnataka in a place called Dharwar. The Infosys
Chair lady wanted to have a partnership but when we met the Government here, it said,
‘there is no provision for private partnership in IIT.' So, now with this Bill, there would
be many people who would like to participate in it not only as a business but because
of knowledge, because of improvement in HRD, human resources. I can give you an
example. The best example is Karnataka. Bengaluru has become an IT hub not because
the city is beautiful or the climate is beautiful but because good HRD-knowledge people
are available in Karnataka, whereas, way back, when Mr. Visvesvaraya had started an
engineering college, there was no IIT at that time. There are equally good engineering
colleges in Karnataka, equivalent to an IIT. Now, since PPP is coming, my only request is,
wherever you have opened IITs in new places, reserve some seats for the local students.
Even in old ones also, I think, there are no students from local areas. Even my senior
colleague, Shri Basawaraj Patil, had mentioned about a division. I don't think even one
student from that division became an IIT graduate. So, I request that, at least, in each
State, wherever the IITs are there, they have to reserve 25 per cent seats for that State's
students on merit only. That is my request. Sir, I welcome this Bill. This is a historical

Bill. T once again welcome this Bill.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

ST, TEw5 AR UIvSy: ST IuRAT A8, "HIRATY a1 Heifie! G (qfeie-
wTgde AR 48, 2017 W= 9gd ored! dai gsl M. vH.dl. Iofia Tier ared,
JHERTS qTfcd ATEd, Ne uard Sil, S fAfTer Jema Sft, Al T/ 86 Sfl,
P.P. AL SN, Y9 A off, IR [Gg Sft, 9. fasasarg X8t S, S <o S, =1L 2L
JARM! T Sff 3R 1. J9IR DR S 7 5890 WINERT Bl § S9¢ GeTai BT R
BRAT § 3R 579 A SRR AR - 59 (91 &1 qHei= {6 &, badt a1 A1 A
= YT TR & [T, HfhT S5 Gord 3R 92 3§ W 9 2, H 39 | U= a1 7 H
ST Y A T T I 3BT AHLT B BT WG Y A7 3 S By |
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TR, 39 R TG4 Ug Wl TH.EL. 519 el A8d 1 g3 Jedar gog fQul I=H
Y[BRATT 3 &1 By 0] Aol qals| BART TRBR I 99 [qvA] BI FHIRT B [A8TH
TS 1 311 715 UI! Bl Yeh 7T JATATEA o & [T A AR U8l 1 T8 &1 S2i Yo H b
3R FeAqT a1 P8l AR I8 AMAD! IR 81 SBI- Dol Wl (U= gai § AHIH! R g
foam o o o7 i 39 IR 9 foar 71 fowd) IaxA= |18d, § 319 J1egH 9 Wl vH.dY.
TSI TiTST 189 DI AT T8 § (b SHRI ARBR AAAD] P Feolde IR qXI IR A Je
< Y8 21 AR Aexvfiy gam §3 off 1 fUed & a9RY fag gfafad 4 ve favg &
aIe & gAY a1 HEyYl a1 del, R § I8 [eT H g1 ATavad TS gl
I8 Pel b 3R 37T AFAD! fAui o= 1 g &1 &A1 S, & /g SaFrarsi &
T H U &7 191 99 B I8 ST §9 TSR A A1 A4 A9 1 AFfaa] i) 9 e
& 21 91, gAY 7Sig TiTST |Igd, MU f[aR W@Hd g 8§ 3R Aol AYTH
TH1! & & H &H 391 09 ISl DI IR AH 96 I3 &

9 W I Y ST | Gord (g &1 3T ST, . GARMT ST A18d B Sl
WW%E@WW@@%‘(@TWW@@?Wgﬁ?mcurriculum,371253[
SSEIST Bl ATST JNMATIHATIAR, 31T U T © [ SISl DI Oexd & [odd |
fopam SITU, Fif SR 31T Ueh dR® ISR b1 §1d IS & (b JASTN Bl 9aT ©, o
PEl T Bel SSISl DI STRdl P 24T F 3R curriculum 3R Aol T21 @G, Y AISHTR
DI HHEAT g1 H BISATS 3MTH 1 §H A S 5T DI ATST.... MU 31T <1 e Iy, I
Ig 1 JoIdT &1 A1 fAfTell [ = $9d curriculum b TTBRUT BT YT ISTAT
g1 SO ff 91 RRIf &, S #91 anft 9 a8 ST o1 AT Sl B 39 |-,
I8 common syllabus Pf 91 WY Bl Hife T Tdh autonomous body %\', g9 S2
opportunity <d & for 7 uRfafert & IR, gferegert & IR, 3T+ syllabus 1 fmfor
EdioRe syllabus FTHTT U 3 T B Yedr g1 et} It Tdh HdTdl pattern of utilization dT
T {6 B 3T funds T utilization HT? BIAT H THA B S dTell BT BT &
recurring expenditure § 31if3TH ®U I FATAE BRI &1 Corpus fund — HITST BY ST
3T ST %, S research %’, I9 919 A IDEI hYd G m continuous
corpus fund ® TARAT HI &, dIfh Urg 99 d1€ W S fund P HARIH W, S AR
expenditure &, ST foTT qaTw Sqg=er g+t T

&7 U FdTdd HFEIT $.h. YA ST 7 STl S84 9 &1 8= [81
IAHBT AT AT & MY PPP mode ¥ S 1 19T AT 27 3Td A A<l KT I8
I A 1S TS| B Fhd B, (SNdxor & & H Bl IHBT SOUANT Il BT 3R
ARBR &b HeIH H VAT BIg TbRUT T &, 1 ARBR AU dbeied Y1 Y| ffpT R
TR P g™ F {07 & BT 31U o1eH WrieR Bl 7, 39 SRR -T2} fopar T ATl
M AR TR <97 H AU TN UI: 39 WHR BRe &1 §H 10 ARBR b A PPP mode
T gl vt Ry Y1 781 8 €1 B, 9fcs 9P 98cd Bl SRR 9T B I8T $9P Board
of Governance @1 d1d 3Tg| H AT SR DI I BRI ATEM, AT HeT AT b
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[T, A== 1121 UT0s Y]

T WRBR F 8 AR et & & 2 ufaf=fey 8 — a1 181 81 89 Iy WP, TS%1 3R
P IRBR Tl BT B Board of Governance ST &1 $HH b5 IRBR &b had 2
gfaffer € I8 €1 $9F participation H EA G AR AT B1 T8T Uh fAwy srsaq
UGTS &1 SUALIT BT WY SSTAT TRAT AT Start-up, Artificial 3R Metallurigical 31 fas &1
S eMfivet o 121 31 el ) S ST el e & TS B

U 49 I8T STl $3F B STHIS BT AT H AT FE Bl qar=1 arg
BTN HHIT DI STHI locate B T8 &1 HeATON BT STHIF UR IIT BT possession Bl SHD
boundary wall qoid: 9 eI & AR T BT BT TR B dTel & I8 FATe a9l AT8d
BT 2Tl

EAR JHEARTS e St 7 favd wR W 31d SRATAT BT Iooid B gY, AT
WRA & TIRT BT Sootd B §U, Ps Ae@yul Y3114 QY| I=TH ds v $699 SIS T,
SR ST Y HRAT G4, ITPT AT R §U, Bs ISP a1 dall § Ufee A8d &
ARl &1 weHd g1 Gwad: e &1 aRRARAT 4, SR HEl-7-He] &R gall 8 4ifs
T <er ¥ gor, e <1 H SIF-fae &1 i &3 21, ATeial 3R qarre &1 dey
I fIwAT F 31T B, S AHIE-A1Y ®, 31X Y B BRI SRR IS4 foen § oy 9¢
eI & i fawa # & fIeai & %y ¥, fawq & FA1Id et Her & &g 4 R 4
AT BT b | 8H HF-IY UIfed AT8d & 39 910 9 I8Ad & b <91 § dff IR,
JMiwE S HEfYell & |1-|1e 3Fd e &R fal¥re fage 2 91 S99 Ry 9
3ATST B YfTeH Bl qRG WHT 81 J: AR A% P 37U G i PR b [ofQ, AT
5 AT Sl B TRBR H B3 36! Uge Bl W8] B I A H TS 8H Ped © [d BAR
< P YT AT TG B & 3R MM 2 AT H, 5 FTel 3, 8 ATl H BHRT <2 Ja el Bl
HI ST < BT ST T AT DI ATHR & o o7 89 AN < 59 Aol H 15 FATHT
3 fora 7, a1 it & 31fered 3 31fSred ISR, 21fdh I 31 3raaR et 3k 399
M GEHR TGS & &F H AFGH! O F W gU AR Jol-aRIR Ao
SN & &1 7 o |

A JEERTS St 5 U {997 98 I8 & {6 enfeades 370 @ik 371 ama e
&1 H it 3 HRAMI B UM o ST Anfeg) § S9! aaren @ b snféamd 371 arel
&3 H Y IT & ST LA, U AIOTYR 1 &b FATfT f7el 7 3R GHRT 14 BT IS T+1
TATeIe! H Yol &1 39 AR BARI WRBR 1 7 sl UR X1 g1 &7 81 300 1Ts |
IIURMST & IR H WY fIwy Sorr a1l s98 o & 9™ & folv AICTE & #1999
WHR 7 9g7-9 &M 6y 1 et Saewiic &1 fava gga Y 817 a7 81 @ AR
feurctic fowg & wend g fha Saawic &1 favy ggd Ht 8ar 381 81 W3 g9
fEuTcHT H BOAT M &1 Ueh TRAT B BI qdadil ARBR 7 1961 H qTs oY, I b
3R 2T & foru €1 oY, AfpT S R &t 91 7181 feam Tl 89 A RS A1 ST Bl
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39 91 & forg 9eams <1 o 3t 21 wrdTedt f SRevd AR [Rhel STUHT UR ST
ol BRI WRBR 1 & b AT 9RA BT = TR [&pel STAuHE 99 bl gl BRI
WHR B! I8 F99 I I 51 39 e 7 9 1Ts it e 3 9gd &) R arfad
B aTefl €, 89 39 e # &M R 32 2

B 3 AFIY ARl 1 W $© JId 3T 1§ T aR Yz . 757 A18d Bl
AT AT SR THATS/THSTST Pl AREV &Y ST F IR 3 Fliol 14 HT {531 Iemn
B I T 8, it deliol 14 & 3ieR & Tfisl/vaest & Ui &1 ensure foa
TRAT | A S, IToT A8, 3MMqD! § T8 WRINT A1 A18d g [ 9P IR 3§ [ TRE
H ensure AT AT & 3R 39 MRIW & A1 F M99 el A1 AT 6 I8 310
tradition & 2ITST 3T SITHR Y AMYTH HRA I Bl Udh U8 2, SAIeTY 3717 39 AT
BT FHAT B Bl PHUT BN

3 | A GaRIl & I g9R oy Jegar 21 s9R) 94 15 STy J98av
I A BE B VB! &1 AT AR 3TAT 51l el V| I 3R I T 91d I8 Ts 2 b
HUET 39 15 IRAT § FT 91T o2 7RIy, H Mue! 3R 39 e & A1eqH | 3!

SHRI D. RAJA: What about reservation to students in admission? Make it clear that

there will be the policy of reservation in admission to students. ... (Interruptions)...

T1. WEwE AT ISy g9 SO W AN O T2 Tl SH del Bl vhac el gl
AT AR IRATA St 7 BT fh 597 fhadT SMHyT 81?7 89 SH! I8 I AT
& st TCS, Genpact, Shreya Infrastrcutrue, Coal India, Rolta, Calvin Zedd, Gujarat
State Fertilizer, UP Electronics, 3 AR I¥ATd TG} A # participate b 37 T3l
BT T I3 H BRIR ANTST DY V8l B

319 Faeh 919 39 fATTS BT TG §Y THAT & A1 &H Ha1 aredl [ &9 31 ¢
R 1 31T I 15 AT &, ATy H Y: SARI ARBR 31 gg dTell 2| WRTATYR, [iaTe 3R
GRA H 1 A R DI Ufhar =ae & 8, AP ST &b AYFTeh 9T B S’ b
fdTe & &9 3re IJue SOl 3R AR H SOl (IR R || 319 [aH gomdi 7
S Y T ETd MY 7, ' 39 fIwy ot forat <% T & e o, S SR 9@ 39
o 1 I@<T gY 3y Al & GATal DI TR &1 1Ts P BIH Bl 3T I3 3 3T AT &

GATd] DI TS B §U BH A 3N g1 AT TP FHIT & oY ....(Faem)....

SHRI K.K. RAGESH: Sir, I want to know one thing. ... (Interruptions)... Sir, I want
to ask one single question. ...(Interruptions)... Has any concrete provision been made.

...(Interruptions)...

1. HEwg 1 YUS: b, YA A8, H Ud Fva- ol oad < foar 31§ 8mg
[E S A H L (FA)....
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sft SgwTafey: 70 St 7 Reats < a1 ... (caam). ..
1. ARSI YUY § YR BT B 31K .. (HAHTH)....
MR. DEPUTY CHAIRMAN: The Minister has replied to you. ... (Interruptions)...

SHRI K.K. RAGESH: Sir, I would like to know whether any concrete provision has
been provided to ensure the reservation policy. ...(Interruptions)... Is there any concrete

provision in the Bill?
MR. DEPUTY CHAIRMAN: It is there. There will be reservation. Sit down.

SHRI K.K. RAGESH: No, Sir, it is very vague. ...(Interruptions)... There is no

concrete provision. ... (Interruptions)...

1. HEw5 AT UIUSY: 3MUd GeIdl BT {1 FHEYdad ST 11 31d H I8 Ja
PR BT g (& o9 91 Bl aiRa fvam s

SHRI D. RAJA: Sir, do we take it as an assurance? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: In any case, the Minister has given an assurance that
there will be reservation, and reservation will be followed. If there is any violation of that

assurance, you can come back to the House. ... (Interruptions)...

SHRI K.K. RAGESH: But, Sir, why can't that be made as a part of the Bill?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the Minister violates that assurance, you can come

back to the House. There are provisions for that. ... (Interruptions)...
SHRI D. RAJA: Sir, is it a part of the Bill? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, it is there. Why do you doubt?
SHRI K.K. RAGESH: No, Sir, it is extremely vague. ... (Inferruptions)...

SHRIJAIRAM RAMESH (Karnataka): Sir, the Minister has re-assured the Members

that clause 8 proviso provides for the reservation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I said exactly that. ...(Interruptions)... I have already
stated from the Chair what Mr. Jairam Ramesh is saying now regarding the point raised
by Mr. Raja. It is already there. That is what I am saying. In addition to that, the Minister

has also assured. So, what more do you want?
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Now, the question is:

Thatthe Bill to declare certain Indian Institutes of Information Technology established
under public-private partnership as institutions of national importance, with
a view to develop new knowledge in information technology and to provide
manpower of global standards for the information technology industry and to
provide for certain other matters connected with such institutions or incidental

thereto, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR.DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 48 and the Schedule were added to the Bill.

MR. DEPUTY CHAIRMAN: My God! Dr. Subbarami Reddy is not here! I think

this is the first Bill without his amendments.
Clause 1, the Enacting Formula and the Title were added to the Bill.
DR. MAHENDRA NATH PANDEY: Sir, I move:
That the Bill be passed.

The question was put and the motion was adopted.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform the Members that the Business
Advisory Committee, in its meeting held on the 27th of July, 2017, has allotted time for

the Government Legislative Business, as follows:

Business Time Allotted

1. Consideration and passing of the following Bills, as passed by

Lok Sabha:

(a) The Right of Children to Free and Compulsory Education Two Hours
(Amendment) Bill, 2017.




